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Jharkhand State Legal Services Authority

PROJECT SAHYOG
(For women Victims of Crimes)

An effective intervention for assistance of women against crimes

NAME OF THE PROJECT:

This Project shall be called the Project — Sahyog for Women Victims of Crimes. It shall be
effective in the State of Jharkhand and shall guide the District Legal Services Authorities
of Jharkhand in their action on the subject.

WHY THIS PROJECT?

The crime against women and girls takes many different forms including domestic
violence , mental and physical cruelty, sexual assault and harassment, forced marriage
and trafficking. For most women/ girls victims of crimes, the psychological wounds
endure long after the physical wounds have healed. They may suffer intense fear, shock
and terror in the course of their victimisation, followed by anger, anxiety, depression,
social isolation and helplessness. Survivors of prolonged, repeated victimisation may
develop severe mental health problem. These victims need specialised mental health
services to help them begin and continue the healing process. Beside counselling by
Psychiatrists, Psychologist, Mental Health Counselors, Doctors and Experts for treatment
of their mental health, sometimes these victims are in immediate need of medical and
legal assistance and compensation for their rehabilitation.

° Under this project, Jharkhand Legal Services Authority through District Legal
Services Authorities and Sub Divisional Legal Services Committees shall

° Provide Free Legal Aid to the women victims of crime.
. Make arrangements for their counselling by experts.
. Assist in their medical treatment.

° Facilitate in filing of application for compensation by victim under Jharkhand Victim
Compensation Scheme

. Take all possible steps for their rehabilitation.

. Assist them in availing benefits of different Government Welfare Schemes

DEFINITIONS:
1)  “Act” means the Legal Services Authorities Act, 1987.
2)  “State Authority” means the Jharkhand State Legal Services Authority

3)  “District Authority” means a District Legal Services Authority constituted under
section 9 of the Act.
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6)

7)

“Para-legal volunteers” refers to ‘PLV’ as defined and trained under the NALSA
Scheme for Para Legal Volunteers (Revised) and Module for the Orientation —
Induction — Refresher Coursesfor PLV Training.

“Women Beneficial Schemes” refer to any scheme/ programme/launched either
by the Central Government, or the State Government, that is aimed at addressing
any dimension of welfare of women;

“Taluka Legal Services Committee” means a Taluka Legal Services Committee
constituted under section 11-A of the Act.

The terms Legal Services Clinics, Front Office, Panel Lawyers and Retainer Lawyers
will mean the same as defined under the National Legal Services Authority (Free
and Competent Legal Services) Regulations, 2010 and National Legal Services
Authority (Legal Services Clinics) Regulations, 2011.

OBJECT OF THE PROJECT

DLSA shall spread awareness by affixing display boards, distribution of pamphlets/
leaflets and through print and electronic media about the right of victims to free legal
aid, counseling, and benefits available under different government Schemes.

LEGAL BASIS:

(1)

(2)

3)

Legal Services Authority Act 1987
Section 12 Criteria for giving legal Services :

Every person who has to file or defend a case shall be entitled to legal services
under this Act if that person is

(c) A woman or child

357A of The Code of Criminal Procedure Code

(5) On receipt of such recommendations or on the application under sub-
section (4), the State or the District Legal Services Authority shall, after due
enquiry award adequate compensation by completing the enquiry within
two months.

(6) The State or the District Legal Services Authority, as the case may be, to
alleviate the suffering of the victim, may order for immediate first-aid facility
or medical benefits to be made available free of cost on the certificate of the
police officer not below the rank of the officer in charge of the police station
or a Magistrate of the area concerned, or any other interim relief as the
appropriate authority deems fit.

NALSA Compensation Scheme for Women Victims/ Survivors of Sexual Assault /
Other Crimes, 2018
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Jharkhand Victim Compensation Scheme 2012 (as amended in the year 2016,2018
& 2019)

OBJECTS OF THE PROJECT:

The main object of the Project are as follows :

(1)
(2)
3)

(4)
(5)

(6)

(7)

(8)

To enable the victim to get access to medical facilities and rehabilitative services.
To provide legal services to address the concerns of victims.

To assist in counselling of victims by Psychiatrists, Psychologist, Mental Health
Counsellors, Doctors, Experts etc.

To facilitate in filing of application by the victim for compensation.

To create and spread awareness about the entitlements of the victim through
District Legal Services Authority, Sub-Divisional Legal Services Committee, Panel
Lawyers, Para Legal Volunteer and Legal Services Clinic and Legal Assistance Centre.

To strengthen legal representation for victims of crimes in availing the benefits of
Jharkhand Victim Compensation Scheme 2012 (as amended upto 2019) and other
Government Schemes.

To develop effective co-ordination and interface with State Government,
Authorities / Functionaries, Institutions, NGOs and other organisations concerning
or entrusted with the responsibilities relating to protection and welfare of women
or victims.

To undertake and organise training and orientation programmes for panel lawyers,
para legal volunteers for their skill enhancement and for developing a sense of
deeper engagement among them for implementing this project.

PLAN OF ACTION :

(1)

()

3)

(4)

DLSA shall open a Helpline for providing immediate legal and medical assistance
to the women victims of crimes maned by the PLVs and retainer lawyer deputed in
the Front Office which shall be functional on all working works.

DLSA shall liaison with Government Hospital, Reputed Private Hospitals, NGOs for
counselling of victims by Psychiatrists, Psychologist, Mental Health Counsellors,
Doctors, Experts etc.

DLSA with the assistance of Retainer, Penal Lawyer and PLVs shall felicitate in filing of
application for compensation by the victim under Jharkhand Victim Compensation
Scheme and other government schemes and Acts.

Afterreceivingapplication for compensation underJharkhand Victim Compensation
Scheme DLSA shall process it in accordance with the procedure provided under
NALSA Compensation Scheme for Women Victims/ Survivors of Sexual Assault /
Other Crimes, 2018.




(5) If application is filed for grant of compensation or benefits under any other
Government Scheme or Act, DLSA shall liaison with District Administration /
concerned department and facilitate in availing the benefits to the victim.

(6) DLSA shall spread awareness about the entitlements of victim under Jharkhand
Victim Compensation Scheme and other Government Scheme or Acts through
Retainer, Panel Lawyers, Para Legal Volunteer, Legal Services Clinic and Legal
Assistance Centre.

(7) DLSA shall involve the reputed NGOs, as far as practicable across different religious
and social organisation involved in philanthropic and charitable activities in carrying
out its activities under this project.

8. MAINTENANCE OF RECORDS :
It shall be duty of the Secretary, DLSA to maintain the records of the :
*  Victims assisted.

* Kind of assistance.

9. ANY PERSON IN NEED OF ASSISTANCE MAY CONTACT :

Member Secretary, JHALSA on his Mobile No. 8986601912 (this is whatsapp no. as well)
JHALSA Helpline No. 9155509367 or on email- jhalsaranchi@gmail.com

Email ID of District Legal Services Authorities and Contact Number of DLSA Secretaries
are as follows :

NAME OF DLSA EMAILS CONTACT NO OF SECRETARY
DLSA bokaro <dlsabokaro@gmail.com> Ms. Lucy Sosen Tigga, 8789304561
DLSA Chaibasa <dlsachaibasa@gmail.com> Ms. Rajshree A. Kujur, 9431367365 / 7763072762
DLSA chatra <dlsachatra@gmail.com> Mr. Md. Umar, 8084706674 / 8986364609
DLSA Deoghar <deoghardlsa@gmail.com> Mr. Pratap Chandra, 9472759426
DLSA Dhanbad <dlsa.dhanbad@gmail.com> Ms. Nitasha Barla, 9471725596
DLSA Dumka <dlsadumka@gmail.com> Sri Bishwanath Bhagat 7250576706 / 7091622651
DLSA Garhwa <dlsagarhwa@gmail.com> Mr. Sandeep Nishit Bara, 9955684686
DLSA Giridih <dlsagiridih@gmail.com> Sri Sandeep Bartam, 9905577328
DLSA Godda <dalsagodda@gmail.com> Mr. Daya Ram, 9431336184 / 6204717160
DLSA Gumla <dIsagmlI38@gmail.com> Sri Ananda Singh, 8757503254
DLSA Hazaribag <dlsahazaribag@gmail.com> Mr. Purushottam Kumar Goswami, 9939201624
DLSA JAMSHEDPUR | <jamshedpurdlsa@gmail.com> Sri N N Sanga, 9308990653 / 430780325
DLSA JAMTARA <dlsajamtara@gmail.com> Sri Bishwanath Oraon, 9973986899
DLSA Khunti <khuntidlsa@gmail.com> Mr. Manoranjan Kumar No. 1, 8789697778




DLSA KODERMA

<dlsakoderma@gmail.com>

Mr. Abhishek Prasad, 93341623336

DLSA LATEHAR

<dlsalatehar@gmail.com>

Mr. Manoj Kr. Ram, 7091504043 / 8987736366

DLSA LOHARDAGA

<dlsalohardaga@gmail.com>

Smt Aarti Mala, 9431318932

DLSA Pakur

<dlIsapakur@gmail.com>

Mr. Ajay Kumar Guria, 7903241275

DLSa Palamau

<dlsapalamul123@gmail.com>

Mr. Arbind Kachchap, 6203014810

DLSA Ramgarh

<secretarydlsaramgarh.court@>

Sri Dileep Rajeshwar Tirkey, 8052485344

DLSA RANCHI

<dlsaranchi@gmail.com>

Ms. Kamla Kumari, 9431319907

DLSA Sahibganj

<dlsasahibganj@gmail.com>

Mr. Tarkeshwar Das I/c, 9709272674

dlsa seraikella

<dlsaseraikellakharswan@gmail.>

Mr. Kumar Kranti Prasad, 9955395190

DLSA SIMDEGA

<dlsasimdega@gmail.com>

Mr. Anand Mani Tripathi I/c, 9413366332

SDLSC Tenughat

Mr. Deepak Sahu, 9650677040

SDLSC Madhupur

Mr. Ravi Narayan, 8651090548

SDLSC Ghatshila

Mr. Vivek Kumar, 8789037338

SDLSC Rajmahal

Mr. Dharmendra Kumar, 9123419407/8404938154
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